IN THE CENTRAL ADNINISTRAfIUE TRIBUNAL : HYDERABAD BENCH
AT HYDER ABAD
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ORIGINAL APPLICATION NO.1

Betwgen :=

Smt.M.Vi jaya Kumart ~

ses ARpplicant
And '

1. The Supdt., of Post Uffices,
Nandyal Divisiin, Nandyal,
Kurnool District, AP.

2, AoUoNBrayana

3., P.V.Narayana

see RBspDﬂdants

Counsel for the Applicant : Smt ,Ra jani Devan

Counsel for the Respondents ¢ Shri N.R.Osvaraj, Sr.CGSC

CDRAN:
§

THE HON'BLE SHRI R,RANGARAJAN : MEMBER (A)

THE HON'BLE SHRI B.S.JAI PARAMESHUWAR : MEMBER (J)

(Order per Hon'ble Shri R.Rangarajan, FMember (A) ).
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(Order per Hon'ble Shri R.Rangarajan, Membar (A) ).
Heard 5ri T.U.U.S.murthyg‘ﬁonjmrs.ﬁajani Devan, counsel for
the aspplicant and Sri NR Oevsraj, standing counsel for the respon-

dants,

2¢ The applicant challenges regﬁkar selaction of Respnn@ant No.3

for the posf of Branch.Postmaster, Géngauaram‘aranch Office. Before
she challenges the selection of Raspondsnt No.3, she should have satip~
fied this Bench that she is eligible for considerstion for that post

as she fulfills all the conditions as advertised in the notification.

d. The-learned counsel for the respondents submits that the
appllicant.il‘.g'i'-.l-e.. not 'aubmittec-l the property certificate. Standing
counsgel for the'géshondents fur ther pninﬁed out to us that Annexu;e-4
at page-B of the UOA is in the namse of some lMr.Kandula Nageshwar Rao.
Hence the cardidature of the appl;cant was rejectad as tha property
gartifﬁcate is not in her name. Hence the applicant has na lochh -
standi to challenge the sslection of Regpandent No,3. Counéel for the
applicant submits that Mr.Kandula Nageshwar Rap is the applicant's
'husband but there is no indication that excapt—hgf the oral asgertion
- . el
that NrﬂtKandula Nageshuwar Rac is applicant’'s husband., If the
prqparty certificate‘produced by'thé apbligant is her husband's, then
she should have enclosed a certificate along with the applicatiom
uhtainidg the candid approval by tha District Authorities but she

failed to do so. Hence it is considered that her apgplication is in-

complete and because of that her candidature is rejected.
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4, In view of uwhat is stgted above, we do not find any irregularity

in re jecting the appliﬁart's csndidature for Fha post-of EDBPM. Whan

she has no loddrstandi to be considered for the said post, no use-

ful pur;osg will be served by challenging the ;élection of Respondent

No.d. Hencé ua.du~not find any merits in this application. Accord-

ingly it is dismissed at the admission stage itself., No order as to

costs.
_/(.a-;—e.f:m PARAME SHWAR ) : (R.RANGARAJAN)

Mmember (3) Member (A)
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Dated: 17th february, 1998, QY) T

Dictated in Open Court. M“EHE3~ EZ.J
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Copy to:=-
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3,
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5.

8rr .

The Superidtendent of Post Offices, Na

Nandyal, Kurnool District., AR.P.

One a:ﬁy-ia Mre, ﬁajani Devan, Advacata,¥CAI}, Hyd.
: o Py . § ‘
ACAT., Hyda

i

Bne'cupy‘#o Mr. N.R,Devaraj, Sr.CG3C.,
Cne copy to D.R.(A), CAT., Hyd.
J , : .
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One duplhfate COPY.
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COMP4RED 3y APPIZyza gy
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IN THE CENTRAL AOMINISTR ITIVE TRISUNML

TYAETABAD & NCH HYDERAGAD
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